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18-83-1963 and that he appeared to
be worried. Indications were that
Shri Somnath might have disappear-
ed or fallen overboard any time
between 21:00 hours G.M.T. on the
18th when his cabin.mate last
saw him and 0300 hours G.M.T. on
19th March, 1962, when the Oilman
went to wake him up and did not
find him in his bunk.

GRIEVANCES OF HooGHLY PrLorts

*58. Diwan CHAMAN LALI,: Will
the Minister of TRANSPORT AND Com-
MUNICATIONs be pleased to state the
present position in regard to the
settlement arriveq at by the authori-
ties with the Hooghly Pilots and their
Association?

Tue MINISTER or SHIPPING v
THE MINISTRY oF TRANSPORT anp
COMMUNICATIONS (Smmx Rayg
Banapur): Attention is invited to
the Statement laid on the Table of
the Rajya Sabha on the 15th June,
1962. The Hooghly Pilots resumed
work on the afternoon of the 18th
May, 1962, and there have been no
subsequent developments.

REPRESENTATION FOR A DIRECT BoGIE
FROM GWALIOR TO CALCUTTA

*53, Samx R. S. KHANDEKAR:
Will the Minister of Ramwavs be
pleased to state:

(a) whether Government have re-
ceived any representation from the
Chamber of Commerce, Gwalior
Madhya Pradesh, for a direct compo-
site bogie from Gwalior to Calcutta;
and

(b) if so, what action Government
have taken thereon?

Tue DEPUTY MINISTER 1IN THE
MINISTRY oF RAILWAYS (SHRI
SHAR Nawaz Kuan): (a) Yes, Sir.

(b) There is no traffic justification
for a through coach between Gwallor
and Howrah,
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SHIFTING OF THE OFFICE OF THE PoOST
MasTer 'GENERAL, CENTRAL CrrcLm,
0o MP.

*60. Sart R. S. KHANDEKAR:
Will the Minister of TRANSPORT AND
CoMMUNICATIONS  be pleased to
state:

(a) whether there is any proposal
to shift the office of the Post Master
General, Central Circle to Madhya
Pradesh;

(b) if so, where it is proposed to
be shifted; and

(c) when it is likely to be shifted?
Tare DEPUTY MINISTER v THB

MINISTRY ofF TRANSPORT aAnp
COMMUNICATIONS (Sur:r B, Braga-
vATI): (a) Yes.

(b) Bhopal.

(c) As soon as the bffice and re-
sidential accommodation for the staft
is available at Bhopal.

ENFORCEMENT OF PHARMACY Act M
STATES

*61. DrR. JAWAHARLAL ROHATGI:

"Will the Minister of HEaLTH be pleas-

ed to refer to the 7reply given to
Starred Question No. 81 in the Rajya
Sabha on 18th of June, 1963, and
state:

(a) the names of the States where
Section 42 of the Pharmacy Act has
been enforced.

(b) the reasons for delay in en-
forcing Section 42 of the Pharmacy
Act in the States where it has not
been enforced when sufficient re-
gistered pharmacists are available;
and

(¢) the steps which the Govern-
ment intend to take to see that Sec-
tion 42 is enforced by the defaulting
States as early as possible?

TuE MINISTER or HEALTH (Dg
Susimia Navar): (a) Section 42 of
the Pharmacy Act has been enforced
only in Uttar Pradesh.



